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Sewerage Treatment Plant

8§74, Shri Andl Vij : Will the Minister for Public Health be pleased 1o
A ) [ ' ‘

{2} the nuomber of sewerage systems in the State in which sewerage
treatiment plants have been provided; and

() whether thers 15 any proposal under consideration of the
. Gorvermament (o provide sewerage treatment plants at the remainin &
sewerage system in the State particularly in Ambala Canre, 7
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Vacant Posts of Doctors
66, Shri Satpal Sangwan @ Will the Minister for Health be pleased 1o
state—
(a) whether any post of Dental Surgzons, S.M.0s and M.Os. are lying
vacant in the hospitals of dstrict Bhiwani af present; sand
(o) if 0. the time by which the aforesaid posts are likely 1o be tilied
up ?
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#0713, Shri Om Parkash Jain ¢ Will the Minister for Local Government
_bé pleased to state whether thers is any proposal vader congideration of the
Crovernmnent 1o extend the limit of Municipal Comumitte, Panipat ?
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Shortage of Driking Water
*871, Shri Anil Vij : Will the Minister for Public Hiealth bé pleased w
Ly L B ‘

(@} whether it i a fact that thers ix an acute shortage of drinking
Waler n some areas of Mabiesh Nagar, (iobind Nagar and ‘ﬂd.lr
Bazar areas of Ambala Cintt.; and

{b} if so. the steps taken or proposed o be tken to meet nm the \dld B

shortage of drinking water ?
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Mr. Speaker : The list of questions is exhausted and hence the questions
hours i3 over,

AT # e I
(i) TiseTeh STeRres AT A 474 T

Mr. Speaicer : Hon ble members, now Stri Satpul Sangwan, ¢ “hairperson,
Commitiee o Public Accounts will present the Fourty Seventh Report of the
Committee on Public Accounts for the year 1998-99, on the Appropriation
Accounts/Finance Accounts of the Haryana Goverument for the year 1994-05.

Shri Satpal Sangwan (Charperson, Commities on Public Accounts) *
Sir, I heg 1o present the Fourty Seventh Report of the Committe on Public
Accounts tor the year 1998-99, on the Appropriation Accounts/Finance Accounts
of the Haryaua Government for the year 1994-95, '

(i) TR Wd & 318 B

M. fipeaker : Hon'ble Mermbers. now Shri Narpender $ingh, Chairperson
of the Committee on Estimates will present the Thirty First Repaort of the
Committee on Estiroates for the year 1998-09,

Shri Narpender Singh (Chairperson, Comminee on Estimates) - Sic 1
beg t present the Thirty Fisst Report of the Committee on Estimates for the
year 1998-99.

(i) vi=rer sfEefiae w9y oY 444t figed

Mr. Speaker : Hon'ble Members, now Shri Bijender Singh Kadyan,
Chairperson, Comumittee on Public Undertakings will present the Fourty Fourth
Report of the Committes oo Public Tndertakings for the year 1998-99 on the
Report of the Comprtoller and Auditor Ciencral of Indig for the year 1995-96
{Commercial), .

Shri Bijénder Singh Kadyan (Chairperson, Commitres on Public
Undertakings) : $in Theg to present the Fourty Fourth Report of the Committee
on Public Lindertakings for the vear 1998-9Y9 on the Report of the Comptroller
and Auditor General of India for the year 1995.-96 (Commerci).
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Mr. Speaker : Hon'ble Members, now discussion and voting on the
Supplementary Estinnaces for the year 1998-99 will take place.

As per the past practice and its order to save the tme of the Houge, the
demands on the order paper will be deemed to have been read and moved. The
Hon ble Members cun raise discussion on any demand bt they are requesied 10
indicate the demaid number on which they wish to radse disoussion.

Thut a supplementary su hot exceeding Rs. 1,52.07.000 for
revenue expenditure be granted o the Gavernor to defray charges
 that will come in the course of payment for the year ending 313t
March, 1999 in respect of Demand No. 1-~Vighan Sabha. ‘
That 2 supplementary sum not exceeding Rs, 1.000 for revenue
expenditure and Rs. 79.00,000 for capital expenditure be grimted
to the Governor o defray charees that will come in the course of
- payment for the year ending 31st March, 1999 in respect of Demand |
" No, Ze—(eneral Administration. '

©That a supplementary swm not exceeding Rs._7.44.40.000 for

fevenne expenditure be gtanted to the Governor to defray charges

- that will come i the conrse of payment for the year ending 31s¢
Marel, 1999 ip respect of Demand No. 3—IHome,

-That a supplementary -sum not exceeding Rs, 57068000 for
“revenue expenditure be granted to the Governor w defray charges
that will come in the course of payment for the year ending 31st
March, 19949 in re‘;pect of Demand No. S—-Excise and Taxation.

That wupplemu)mry sum not exceeding Rs. 1000 for revenue

- expemditure be granied to the Goveror {o detray charges that will
come in the course of payment for the year ending 31st March,
1999 in respect of Demand No.7—Other Administrative Services.

That a supplementary sum not exceeding Re. 45761000 for
revenue expenditure be granted to the Governor to defray charges
- that will come in the course of payment for the year ending 31st
- March. 1999 in respect of Demand No. 11—Utrban Development.

That o supplementary sum ot exceeding Rs. 10.16,74.000 for

- Capital expenditure be-granted to the (Govemor o defray charges
that will come in the course of payment for the yeir ending 31st

- March, 1999 i respect of Demand No. 14--Food and Supplies.
That 4 supplementary sum not sxceeding Rs. 493,93,00.000 for -
revenue expenditre be granted to the Governor to detray charges
that will cotme in the course of payment for the year ending 31st
March, 1999 in respect of Demand No. 15—lrrigation.

That a supplementary sum not exceeding Rs.13,22.93.000 for
revenue expenditure be granted 1o the Governor to defray charges
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that will come in the course of payment for the year ending 31s
March, 1999 in respect of Demand No.J6—Indvstries.

That a supplementary sum not exceeding Rs. 10 for revenue
expendimre be granted 1o the CGovernor to defray charges that will
come in the course of payment for the year ending 315t March,
1994 in respect of Demand No, 20—Forest,

That a supplementary sum vot exceeding Ry, 1 for revenue
expenditere be granted to the (fovernot (o defray charpes that will
come i the course of payment for the year ending 31st March,
1999 in respect of Demand No. 25-~Toans and Advances by State
Government. ‘

-

(No member rose fo speak.) .
Mr. Speaker : Now. the demands will be put to the vote of the House,
My, Speaker = Question is—

That a supplementary sum sot exceeding Rs. LI2.07.000 for
- revenue expenditure be granted o the Governor to defray chirges
that will comne in the course of payment for the year ending 315t
Muarch, 1999 in respect of Demand No. 1— Vidhan Sabb,
That a supplementary sum not exceeding Rs. 1000 for revenue
. -expenditure and Rs. 79.00.000) for capital expenditure be granted
- to the Governor to defray charges that will come in the covrse of
- payment for the year ending 3 1st March, 1999 in respect of Demand
No. 2—CGeneral Administration.

That 2 supplementary sum not exceeding Rs._7.44.40.000 for
revenue expenditure be gramted to the Governor to defray charges
that will come in the course of payment for the year ending 31st
- March, 1999 in respect of Demand No. 3—Home.
‘ The motion was carried.
Mr. Speaker @ Quesfion is—
That o supplementary sum pot exceeding Rs. 5.71.68.000 for
revenus expenditure be granted 1o the Governor to defray charges
that will come in the course of payment for the year ending 31st
March, 1999 in respect of Demand No. 5—Fxcise and taxation.
The motion was carriad.
Mr. Speaker 1 Question is— , .
That 5 supplementary sum not exceeding Ry 1.000 For revenue
expenditure be granted to the Coverndr o defray charges that will
come in the course of payment for the year énding 3 1st March,
1999 in respect of Demand No, 7—Other Administratitive Services,

The motion was carried. -
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Mr. Speaker : Question is—

That & supplementary sum not exceeding Rs, 4.57,61L.008 tor
reverme expenditure be granted to the Governor to defray charges
that will come in the course of payment tor the vear suding 315t
March, 1999 in respect of Demand No. 11--1Irban Development.

The motion was carried.
Mr. Speaker : Question is—

That a supplementary sum not exceeding Rs. 10,16, 74,000 for
Capital expenditure be grapted o the Governor to defray charges
thiat will come in the cowrse of payment for the year ending 31t
March, 1999 in respect of Demand No. H—Food and Supplies.

The motion was curried.
Mr. Speaker : Question is—

That @ supplementary sum ot exceeding Rs. 493,95 O0.000) for
revenue expendicare be granted to the Covernor o defray charges
Azt will eome o the course of payment for the year ending 31st
March, 1995 in respect of Demand No, 15-<Imigaion,

~That a sapplementaty sum not exceeding Rs. 13,2203 060 for
“revenue expenditure be granted to the Governor to defray charges
wthat will eome in the course of payment for the vear ending 315t
March, 1999 in respect of Demand No, To—Industres,

The motion was carried.
My. Speaker : Question 15—

That a supplementary sum not exceeding Rs._ 1O tor revenge
expenditure be granted to the Governor o defray charges that will
come iy the course of payment for the year ending 315t March,
1999 in respect of Demand No. 20—Forest.

The motion was carried.
Mr. Speaker : Question is—

" That a supplementary sum not exceeding Rs. 10 for revenue
expenditore be granted to the Governor to defray charges that will .
come in the course of payment for the year ending 31st March,
1999 in respect of Demand No, 25—TLoans and Advances by State
(Governanent.

The motion wus carried,
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Mr. Spwker' Honble Members, now discussion and voting on dernands
for grants on Budget for the year 1999-2000 will tike placs.

As per the past practice and in order to save the tme of the Houose, all the
demands on the order paper will be deemed to have been read und moved. The
Hon'bie Members can discuss any demand but they are requested to indicate the
demand number on which they Wish to ruise discussion,

That 4 sum not exceeding Rs. 6,.28.11,000 for n:vumu expenditure
e grimted to the Governor to defmy chargas that will come in the
course: of payment for the year 19992000 in respu,t of charges

under Demand No. m\fx;m;;n Sihha,

That 2 sum not exceedin g Rs. 1, 1{), !2,‘33‘,"QQ,()M1’(1!‘ FRVETIRE
expenditure be granted to the Governor to defray charges that will
come o the course of payment for the year 19992000 in respect

of charges wnder Demand No, 2—Cleneral Adminisization,

That 2 sum not exceeding Rs. 4.26.02. 70,000 for revenue

expenditare and s, 10,00.00.000 for capital expenditure be granted
“to the Governor 1o defray charges thar wil! come in the course of

paymett for the year 1999-Z000 in respect of charees under

Demand No, 3—FHome.

That o simn not exceeding Rs. 68.00.27,006) mr revenig expenditure
be granted to the Govemor to defray charges that will come in the
wourse of payment for the year 1999-2000 in respect of charges
under Demand No. d-Revenne ‘

_That a sum not exceeding Rs. 35.4%,93.000 for revenne expenditure
be granted to the Governor to defray charges that will come in the
course of payment for the year 1999-2000 in respect of charges
wider Demand No. 3—Fxcise and Tagation.

That a sum not exceeding Rs. 3.95.76.40,000 for revenne
expenditure be granted to the Governor t defriy charges that will
cowe in the cowrse of paymient for the year 19949 2()00 in respect
of chargeq wider Demand No. 6—Finance.

That a sum not excesding Rs,_9,23.58 55.000 for revenoe
cexpenditore and Ry & 0.00.000 for capital expenditure be granted
to the Gravernor 1o defray charges that will come in the course of
payment for the year 1999.2000 in respect of charges under
Demand No. 7—0ther Administrative Services.

That 9 sum oot exceeding  Rs. 3,22.41.49 000 for revenue
expenditure and Ry, 2,66,16,10.000 for capital expendimre he
grunted to the Governor o defray charges that will coms in the
course of payment for the year 19902000 ip respect of charges
under Demand. No. 8—Buildines and Roads.
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That 2 sum not excacdmg Rs. 11,63,45,1’%,(}00 Tor revenue

‘expenditure be granted to the Governor to-defray charges thaf will

come in the course of payment for the year 1999-2000 in respect
of charges under Demand Nw H—Educution.

That a sum not exceeding Rs.5.31.91.26.000 for revenus

expenditure and Rs. 1.29.70,00,000 for capital expenditure be

‘granted to the Governor to defray charges that will come in the

~under Demand No. 10

course of poyment for the yeur 1994 21)()() i mapeut of charges

* That a sum not exceeding Rs. 46.84.02.( !{H for revenue expendnure

be granted 1o the (Government to defray choreés that will come in
the course of payment for the year 1999-2000 in respect of charges

~under Demand No. 1L1-—IIrban ‘I.)cvainnmg,m.

‘That a sum not exceeding Rs. 51.06,35.000. for revenue
expenditure be granted to the Governor to defray charges that will

come in the course of payment for the year 1999-2000 u respect

- of charges vnder Demand No. 12-Labour and Employment,

. That 4 sum not exceeding Rs. 2,52, 77.81.000 for revenue
expenditure and Rs. 2.20.00.000 for capital expenditure be granted

to the Governor to defray charges that will come iu the course of

-payment for the year 1999-2000 in respect of charges under

.'Demﬁmd No. M@Mxﬂ%

That a sun not exceeding Rs.18.14.96.000 for revenue expenditure -

- md Rs, 5.24.01,91,000 for capital expenditure be gramted o the
U Covernor 10 defray charges that will come in the course of payment
for the year 1999-2000 iu respect of charges under

Demand No. 14—Food & Supplies.

CThat & sum not exceeding Rs. 8,30,94,00.000 for revenue
. expenditure and Rs. L7285 00,000 for capital expenditure be
' granted 1o the Governoy to defray charges that will come in the
' u}ur% of payment for the year 19992000 1 in respect of chargaq

mnder Demand No. 1§wm1mgggm

, ,Tmt.laummr.mmcdmg RS.‘ 67.37.92 XX for revenue expenditure
. .and Rs, 16,78.00,000 for capital expenditure be granted o the
Goverpor (o defray charzes that will come in the course of payment
for the year 1999- 2()00 in respect of charges undm

Demand No. 16—Industries

.. That a sum uot exceeding Rs. 2,29 25 03.000 for revenue
-, expenditure be granted w the Governor 1o defray charges that will

come in the course of payment for the yewr 1999-2000 in respect

of charges under Demand No, U7—Agriculture.
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That & sam not exceeding Rs. 82,02.73.000 tor revenye expendi-
ture be granted to the Governor to defray charges that will come
in the course of payment for the year 1999-2000 in respect of
charges under Demand No. 18zzAnimal Hushandry,

That a sum not exceeding Rs, 6.97.10.000 for revenue expenditure
be granted to the Governor to defray charges that will come 1o the
cowrse of payment for the year 1999-2000 in respect of charges
under Demand Mo, 19Fighenes.

* Thata sum fiof exceeding Rs. 70,20, 77000 for revénue expenditure

e granted to the Governor to defray charges that will come in the

- course of payment for the year 1999-2000 in respect of charges
under Demand No. 20—Forest.

That 1 sum not exceeding Rs. 96,13.85.000 for revenue expenditure
be granted o the Governor to defray charges that will come in the

" course of payment for the year 1999-2000 in respect of charges
under Demand No., 21—Community Development.

That 1t suin not exceeding Rs. 20,63.01.000 for revenue expenditure
~oand Rs. 16,76.34.000 for capital expenditure be granted to the
Governor to.-defray charges thay will come in the course of
. puayment for the year 1999-2000 in respect of charges wiler

- Dremand No. 22-—Cooperation,

‘That & sum not exceeding Rs. 4,17.93.58.000 for revenue
‘expenditure trid Rs. 40,55,00,000) for capital expendire be granted
to the Governor to defray charges that will come in the course of
payment for the year 1999-2000 in respect of charges under
Demand No. 23—Transpoit, '

That a sum notexceeding Rs. 1.54.23.000 for revenue expenditure

and Rs. _4.00.00.000 for capital expenditure be granted to the
Governor to defray charges that will come in the course of payment
for the year 1999.2000 in respect of charges under
Demand No. 24-Tourism, =~

That a sum' not exceeding Rs. 2,56.44,92 000 for revenue
 expenditure he granted to the Governor to defray charges that will
come in the course of paymeint for the year 1999-2000 in respect
- of charges voder Demand No. 251 _oans. & Advances by State
LoVt

{No member rose to speal.)

My. speaker : Now, the demands will be pul:. to the vore of the House.
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Mr. ‘Speaker Quaxtmn i

- That asm not excesding R*; G.28.11.000 tor reve:nue expenduum

he granted to the Governor o defray. charges thad will come in the

- tourse of payment for the year 1999-2000 in respect of charges
~. ynder Demand No, 1—Vidhan Sabhy)

. That @ sum not ekceeding Rs. 1.10.12.93.000 for revenue
expenditure be grantad to the Governor to defray charges that will
come in the course of payment for the year 1999-2000 in respect

OF charges under Demand No. 2—Ceneral Administration.
o That 2 sum not exceeding Bs. 4.26.02. 70,000 for revenue
- expenditure ;and Rs. 10.00.00.000 for capital expenditure be granted.
o the Governor (o defray charges that will come in the course of
payment for the year 19992000 in mspeut of charges under
- Demand No. 3-—Home,

- Thar asem not exceeding Rs. 63.00.27.000 for révenue expenditure
. be granted to the Goveraor to defray chirges that will come in the.
eourse of payment for the year 19992000 in respect of charges

- wnder Demand No, 4 _Revenue,

oodat asum not exceeding Rs. 35.48,93.000 for revenue expenditure

-+ e granted to the Governor to defray charges that will come in the

cueourse of payment for the year 1999-2000 in respect of charpes
under Ixemand No. 5—Excisg gnd Taxation,

That a sum not excgeding Rs, 3.95 76 40.000 for revenue
o Xpenditure be granted o the Governor o defray charges that will
©come ip the course of piayment for the year 1999-2000 in respect
. - of charges under Demand No, 6—Finance.

' That a sum not exceeding Rs. 0.23,58 55,000 000 for revemue
expenditre and Rs. 2.00,000 for capital expenditure be granted
o the Grovernor to defray charges that will come in the course of
- payment for the year 1999 2()()() it respect of lerg&!b under

- Demand No, 7—Other Admi Hive Services

'That & sum Dot exceeding  Rs. 3,22.41.49.000 tnr revenue
expenditure and Rs. 2,66.16.10.000 for capital expenditure be
cranted o the Governor o defray charges that will come in the
_course of paymient for the year 1999-2000 jn respect of charges

‘ . under Demand No. & —Buildings and Roads, . . )

“That a sum.not exceeding Rs. 11,@&,45,.13,.()00- for revenue

‘expenditure be granted to the Governor to defray chiarges that will
come int the course of payment for the year 1999-2000 in respect

of charges under em: mcl Mo 8—Tducabicn. ‘

That & sum not sxceeding Rs. 531,91 Zﬁ,(} N) for revenne
expenditere and Rs. 1.29.70.00,000 for cupital cbxpendlture be
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granted o the Govemor to defray charzes that will come i the
course of payment for the year 1999-2000 in respact of charges
under Demand No. 10-—Medical & Public Heglth. B
That asum not exceeding Rs. 46,84.02.000 for revenus expenditure
. be granted to the Governor to defray charges that will come in the
course of payment for the year 1999-2000 in respect of charges
under Demand No. 11--1lrhan Development.
‘That. a sum not exceeding Rs. 51,06,35.000 for revenye expendityre

--be granied to the Governor to defray charges that will come i the

~course of payment for the year 1999-2000 i respect of charges

- under Demand No. 121 shour ind Employment a

That a sum ot exceeding Rs. 2.52,77.81.000 for révenus
expenditure and Rs. 2,20,00.000 for capital expenditure be gramted
to the Goverior to defray charges that will come in the course of
- payment for the year 1999-2000 in respect of charges under
- Dlemand No. 13-—Sogis | Welfare & Rebabilitarion .

“That & sum not exceeding Rs. 18.14.96.000 for revente expendimre
and Rs, 5,24.01.91.000 for capital expenditure be granted (o the
Crovernor to defray charges that will come in the course of payment

cfor the year 1999-2000 in respect of charges under
- Demand No. J4—Food & Supplies,

- That'a sum not exceeding Rs. 8.50,94.00.000 for revenue
-expenditure and Rs, 7.72.85.00.000 for capital: expenditure be
granted to the Gavernor to defray charges that will come in the
-course of payment for the year 19992000 in respect of charges

© under Demand No, 15—lrrigarion,

+ That a sum not exceeding Rs. 67,17.92.000 for revenue expendityre

- and Rs. 16.78.00.000 for capital expenditure be sranted to the

Governor w defray charges that will come in the course of paymet
for the year 1999-2000 in respect of charges under
Demand Np, J6—Industries.

That 4 sum not exceeding Rs. 2.29.25.03.000 for revenue
. expenditure be granted to the Governor to defray charges that will
coms:in the course of payment for the year 1999-2000 in respect
. of chasges under Demand No, ) 7—Asricyjure. . .
- That a sum notexceeding Rs. §8.02 73,000 for feveriue expendinre
be granted to the Governor to defray charges that witl come in'the
-course of puyment for the year 1999-2000 in respect of charges

| under Demand No, 18—Anima 1 Hushandry,

That 2 sum not exceeding Rs. 6,97, 10,000 for revenue expenditre

be granted to the Governor o defray charges that will come in the

course of payment for the year 19992000 in respect of clurges
under Demimd No. 19—_TFisheries,
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That asum notexceeding Rs, 70,20, 77000 for revenue expenditure

be granted to the Governor to defray charges that will come in the

course of payment for the year 19992000 in respect of charges
- under Demand No, 20—Forest,

That 2 sum pot sxceeding s 96, 1385000 for revenue expenditure
be grauted to the Governor to defray charges that will come in the
course of payment for the year 1999-20(0 in respect of charges
wnder Demand No, 2 1—Community Development

- That a sumnot exceeding Rs, 20.63,01,(40} for revenue expenditure
and Rs. 10.76.34.000 for capital expenditure be granted to the

Governor to defray charges that will come in the course of
: ‘paymcm for the ymr 1999 2(}(}0 in respact of charges under

That & sum not exceeding Ry, 4.17.93. 58,00 1) for revenue

expenditure ;nd Rs, 40.55.00.000 for capitad expenditure be granted

to the Crovernor ta defray charges that will come in the course of

payment for the year 1999-2000 m respec,t of cluprges under
Demand No. 23—Transport.

. That a sum not exceeding Rs, 1.54,25.000) for revenue expenditure

and Rs. 4,00.00.000 for capital expenditure be granted to the

. Covernor to defray charges that witl come in the course of

-+ payment for the year LOY9-20(0) in respact of charges under
. Demand No. 24— Toudsm.

That a sum not exceeding Rs. 2.36.44.92,000 for revenue

expenditure be granted to the Governor to defray charges that will

- gome in the course of payient for the yeur 1999-2000 in respect

. of charges under Demand No. 23—Loans & Advances by State
N 5 8

T}‘Lze. motion was carried.
| e —
S () T efRarm e o (i) fam, 1999
Mr; Speaker : Now, the Development Minister will introduce the Haryana

Panchayati Raj (Amendment) Bill, 1999 and he will also move the. motion for
its consideration. ' ‘ '

- Development Minister (Shri Kanwal Singh) : Sir, [ beg to introduce the
Haryana Panchayatl Ryj {Amendment) Bill, 1999,

5, 1 also beg m O

That the Haryana Panchayati Raj {Amendmenty Rill be taken into
consideration at onee,
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Mr. Speaker : Motion moved-.

Thar the Haeyana Panchayad R;u {Amendment) Bill be taken into
consideration st once.

My, Speaker : Question is—

That the Haryana Panchoyati Raj (Am&ndment) Bill be taken into
considenation at once.

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill clause b)'i‘.tlilnuse.
Clause 2 |
Mpr. Speaker : Question s '
That Clause 2 stand part of the Bill
The mation was carried.
‘ - Clawse 3
Mr Speaker : Question is—
That Clause 3 stand part of the Bill,
‘ The motion way carried,
Clause 4
M. Speaker : Question 15— |
That Clanse 4 stand part of the Bill.
The motion weas carried,
Clause 5
Mr. Speaker ¢ Question jg—
That Clause 3 stind part of the Bill,
The motion was carried.
Clause 6
Mr. Speaker : Question is—
That Clange 6 stand part, of the Bill,
The motion way carried,
Clause 7
Mr. Speaker : Question is—
That Clause 7 stnd part. of the Bill,

The motion war cdrried.
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Clause 8
My, Speaker 1 Question 15—
That Clanse B stnd part of the Bill.
The motion was carried.
Clanse 9
Mr. Speaker 1 Question ige
That Clause Y staod part of the Bill,
The motion was carried.
Clause 10
Mr. Speaker : Question is—
That Clavse 10 stand part of the Bill,
The maotion was carried,
Claase 11
Mr. Spesker : (RSO 1§
That Clause 11 stand pare of the Bill,
| The molion wets carried,
Clause 12
ME. 8pedker 1 Question is—
That Clause 12 stand part of the Bill.
The motion was carried.
 Clause 13
Mr. Speaker : (Question is— |
That Clanse 13 stand part of the Ball..
The motion was carried,
Clanse 14
Mr. Speaker : Question is—
That (lanse 14 stand part of the Bill.
The mation was carried,
Clagse 15
My, Speaker @ Question 15w |
That Clause 15 stand part of the Bill.

The motion wes carried.

19 HEFH, 1N
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Clause 16
Mr. Speaker : Question is—
That Clavse 16 stand part. of the BifL
The motion was carried.
Clavse 17
Mr. Speaker : Question T
That Clause 17 stand part of the Bill,
The motion was carried,
Clavse 18
M. Speaker : Question 1s—
That Clause 18 stand part of the Bill.
The motion ways curried.
‘ Clause 19
Mr. Speaker : (uestion is—
That Clause 19 stand part of the Bill,
T?ze meHion was corried,
‘ Clause 20
Mr. Speaker : Question is—
That Clanse 24} stand part of the Bill.
The mbtinn.was r:arr}fed.
Clause 21
Mr. Speaker : Question ig-—
That Clagse 21 stand part . of the Bill,
The motion was carried.
Clause 1
M. Speaker : Question is—
That Clurse | stnd part of the Bill.
The motion was carried.
Enacting Formula

Mur. Speaker : Question s

(27

That the Enacting Formnla be the Fnacting Formula of the Bil),

" The motion was carried,
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Title
Mr. Speaker : Question is—
That the Title be the Title of the Bilt.
The motion was carried. _ .
M. Spealcer : Now, the, I)evelnpmem Mmmer will mnve that the Bill h::
passed,
Development Minister (Shr Kanwal Singh) © 5ir, 1 beg £0 move—
That the Bill be passed. 3 | |
© My, Speaker : Motion imowed—
That the Bill be pz;ssel.d‘
Mr. $peaker : Question 15—
‘ That the Bill be passed. .

The motion was carried.
(nl)ﬁwwmwmmmmmmﬁﬁ%@ﬁm (et
aifeh) faw, 1999

Mr. Speaker ; Now the Minister of State for Parhmnet,_uy Affairs will

introduce the Punjab Schedule Roads and Controlled Areas Restricaon of
Unregulated Development (Marvana Amendment) Bill, 1999.

Minister of State for Public Relﬁtmm {Shri Attar Singh Saimd) - Sir,
beg to introduce the Punjab Scheduls Roads and Controlled Areas Restriction of
Unregulated Development (Hiryana Amendmmt) Bﬂl 1600,

Siz, { adso beg (0 move—

That the Punjab ‘mhefdule Roads lmd ( ontrolled Areas Restriction
of Unregulated Development (Haryana Amendment) Bill be taken
into considet ation at once.. .

Mr. Speaker : Motion moved—-

That the Punjab Schedule Rouds and Controlled Areas Re%mutmn
of Unregulated Development (Haryana Amendment) Bill be taken
into consideration at onee.

faem welt (< TifaTs o) ;i W, Gona angFd“cr Hgﬂﬁﬁmﬁ‘d%m 1,
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Mr. Speaker : Question js— T
- That the Punjab Schedute Rohds amid (J:‘nm.mlied Areas Restriction
Cooof Unregul:ytad Development (Haryana Amendmene) Bill be fuken
“into consideration at once. . - -
. The motion was-carried, - | 3
Mr. Speaker : Now the House wil]..mnsider the. Bill Clause by Clause.
o . Clavse2 =
Mr. ‘ﬁpEal‘mr‘ : Question js— :
That Clause 2 stand part of the Bill, 7
The motion was carried,
. Clause 3 ‘
M Speaker 1 ' fave received un ameddingnt rg this clavisé  from
shii Kapoor Chand Sharma. He may please niove the amendmeint -

o TR g gt | S e, ¥ e F e doie T AT AT

T SRl wE T R A, s e Free (o
s i, 1999 § g ARE124T @ TRt (1) % fao
sRta 593 ¥ Frsfirtia a-er T A, 7y e
(1) S S B sifergeen g7 fafe a5 ooy & g
(e a7 FafiaeT) 1 oot & 5 7 2 oy T AT & A §
T e Ty A g e oog WERLL A1, o) e ¥ o
C SR i i g e TR Tt ey F Fernfr & g
HIBOT & arEe & awr Ay Al 0 o
- Mr. Speaker : Motion movéd—. e
. Thatin the proposed clause 3 for Sub‘—Séét‘idz:ﬁ( 15 0f the Proposed
Section 12-¢* the tollowing  Sub-Section’ sl he substituted
tmely . ‘
") With effect from such date as the Government may, by
notification, constitnie a Tribunal cosisting of a Chaitman in the
rank of not less than Fipaneial Commissioner ($erving or retired)
and » member of the rank of Chief Engineer having special
knowledge about roads and highways, If the Members of the

Tribunal are divided over some matter, the decision of the Chairman
of the Tribwmal shall prevail”, ‘
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- M¥; Speaker : Queﬁmm 1q~——‘--""‘ ‘

Ihat in the pmpmt‘d clau.se "% tm' ‘\»ub hec,mm {]) of the proposed
- Sectdon12:(C the. ic:llowmg ‘Quh“Secucm ghali- be substituted

e DALYt

s With effect tmm such date aq the Clovernment may, by

..notification, constitute 3 Tribunal consisting of a Chairman in the

rawrk of pot less than Frnaneial Commissioner (serving or retired)

and & member of the rank of Chief Engineer having special

knowledge about roads and higliways, If the Members of the

... ... Tribunad sre divided over some matter, the decision of the Chairman
. ofihe Tribunal shall preyail”, :

The mr)tmn Wity camed
"Mr ‘ipmker Quu:.ucm 1\— -
That( Lm-\f; 308 amancled ﬂt‘md part ot ttm B:ll
Fhe mamm was carried.
CClawsel e
er “;peaker ()umtmu lsm o
’ ~ That clause. 1 amnd part, of rhe EzII

" The mition was carried. -
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Enacting Formula
Mr. Speaker : Question jsw.
‘That the Enacting Formula be the Enacting Formula of the Bill
‘ The motion was carried,
Title
Mr. Speaker : Question fg
That the Title be the Title of the Bill,
The motion was carried.

Mr. Speaker : Now, the Minister of State for Public Relations will move
that the Bill, us amended, be passed.

Minister of State for Public Relations (Shri Aar Singh Saini) : Sir, |
beg 1o move— - ' :

That the Bill, as amended. be passed,
M. Speaker : Motion moved—
Thit the Bill, as amended, be passed.
M. Speaker : Question is—
That the Bill, as amended, be passed.
' - The motion was carried.

Mr. Spesker : Hon'ble Merbers, the business as entered in the list of

business is exbausted and now the House is adjournad 1l 10.00 A M. tomorrow,
the 10th February, 1999,

15.17 Hrs.[ (The Sabha then *adjourned 1l 10.00 AM. tomorraw, the 10th

February, 1999.)
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